
Crml. No.  175/2021. 

FIR No.  015200/2021. 

PS Narela. 

U/s 379/411 IPC. 

State VS Akshay @ Akku. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

  



Crml. No.  178/2021. 

FIR No.  210/2021. 

PS Narela. 

U/s 147/158/149/323/427/452/506/34 IPC and 25/27 Arms Act. 

State VS DL 11SV 8759. 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   This is an application for release of vehicle bearing registration No. DL 11SV 8759 

on superdari moved on behalf of applicant Sachin.   
 

Present: Ld. APP for the State.  

   Report of IO perused. 

   The prosecution has no objection if the vehicle in question is released to the applicant/ 

rightful owner. 

   In these circumstances the aforesaid vehicle bearing registration No. DL 11SV 8759 

be  released to the applicant/rightful owner in compliance of judgment of Hon'ble Delhi High Court 

in Manjeet Singh Vs State (Crl. M.C. No. 4485/2013 and Crl. M.C. No.16055/2013) subject to the 

following conditions: 

    1. IO shall get the vehicle valued from a proper valuer and shall take a valuation report 

in this regard from the valuer as per rule; 

    2. Vehicle in question be released to its applicant/registered owner only subject to 

furnishing of security bond/indemnity bond as per valuation report to the satisfaction of the concerned 

IO/SHO.   

    3. IO shall prepare detailed panchnama also mentioning the colour, appearance, engine 

number, chassis number, registered owner and necessary details of the vehicle; 

    4. IO shall take the coloured photographs of the vehicle from different angles and also of 

the engine number and the chassis number of the vehicles;  

    5. The photographs should be attested and counter signed by the complainant, accused as 

well as by the person to whom the custody is handed over and the applicant;  

    6. IO is further directed to verify the ownership of the said vehicle before releasing of the 

same. 

   Copy of this order be given dasti to the applicant via any of the electronic modes. 

  Copy of this order be also sent to SHO concerned for compliance.   

  Copy of the order be also uploaded on District Courts website.   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



Crml. No.  173/2021. 

FIR No.  03818/2021. 

PS Bh. Dairy. 

U/s 379 IPC. 

State VS Brijesh @ Tinda S/o Ramesh Yadav. 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Ld. APP for State. 

  Sh. Ravinder Gaur, ld. LAC for the applicant/ accused. 

 

    Reply received from IO. 

   Ld. Counsel for accused has pressed for bail citing false implication and that recovery 

has already been effected from the accused. 

   Bail application has been strongly opposed by the Ld. APP citing that accused is a 

designated ‘bad character’ of the area. 

   Heard. Record perused.  

  Stolen motorcycle was recovered from the possession of the accused.  Accused is a 

history-sheeter having long list of previous involvements and is also a designated ‘bad character’ of 

the area.  Thus, keeping in view the above, and also the possibility of the accused fleeing away from 

justice, I do not deem it appropriate to grant bail to the accused at this stage. 

   Accordingly, application in hand stands dismissed. 

   Copy of this order be given dasti to Ld. counsel via any of the electronic modes. 

  Copy of the order be also uploaded on District Courts website. 

     

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



FIR No.  428/2014. 

PS Bh. Dairy. 

U/s 420/467/468/120B IPC. 

State VS Dharambir S/o Laxman Singh. 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

 

Present: Ld. APP for State. 

 

  IO has moved an application for issuance of proclamation U/s 82 Cr.P.C against 

accused Dharambir S/o Laxman Singh because warrants have been received back unexecuted despite 

sincere efforts. 

  I have perused the report. 

  It appears that accused is evading process of court deliberately and is not traceable. 

Therefore, application of IO is allowed. Proclamation U/s 82 Cr.P.C be issued against accused  

Dharambir S/o Laxman Singh to be executed by all means including publication. 

  Application stands disposed off accordingly. 

  Copy of the order be given dasti to IO, as prayed for. 

 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



Crml. No.  180/2021. 

FIR No.  27385/2020. 

PS Narela. 

U/s 379 IPC. 

State VS Sultan. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

 

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

    

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



Crml. No.  177/2021. 

FIR No.  211/2021. 

PS Narela. 

State VS Virat @ Sachin. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

 

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

     

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



FIR No.  474/2021. 

PS SP Badli. 

State VS Kamal S/o Bhure Lal. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

 

   This is an application seeking status of accused.  

 

Present: Ld. APP for State. 

 

   Report from Jail Suptt. received. Copy be supplied to the applicant.  

Application dismissed as satisfied. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



Complainant Sayyed Nazim. 

PS Narela. 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

 

  Postal complaint received.  It be checked and registered. 

Present: None. 

 

  Be put up for consideration on 20.08.2021. 

    

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



FIR No.  407/2021. 

PS Bh. Dairy. 

U/s 376 IPC. 

State VS Subhash Kumar Pandey. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

  



FIR No.  39/2016. 

PS Narela. 

U/s 336/34 IPC. 

State VS Puneet @ Mukesh. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  This is an application seeking issuance of robkar moved on behalf of the accused. 

 

Present: Ld. APP for State. 

 

   Report be called from Jail Suptt. concerned as to in which all cases the accused is still 

in custody for 31.07.2021. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

  



FIR No. 212/2021. 

PS Narela. 

U/s 302/201/34 IPC. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  Fresh chargesheet received.  It be checked and registered. 

 

Present: Ld. APP for State. 

  Both accused are stated to be in JC but not produced due to restricted movement on 

account of COVID 19. 

 

   Put up for consideration on 20.08.2021. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



FIR No. 82/2021. 

PS Narela. 

U/s 12/9/55 Gambling Act. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  Fresh chargesheet received.  It be checked and registered. 

 

Present: Ld. APP for State. 

 

   Put up for consideration on 30.09.2021. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



FIR No. 71/2021. 

PS Narela. 

U/s 12/9/55 Gambling Act. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  Fresh chargesheet received.  It be checked and registered. 

 

Present: Ld. APP for State. 

  Accused is stated to be on police bail. 

   Put up for consideration on 30.09.2021. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 

  



FIR No. 532/2020. 

PS Narela. 

U/s 12/9/55 Gambling Act. 

 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  Fresh chargesheet received.  It be checked and registered. 

 

Present: Ld. APP for State. 

  Accused is stated to be on police bail. 

   Put up for consideration on 30.09.2021. 

   

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

  



Crml. No. 170/2021. 

FIR No. 02/2021. 

PS Narela 

State VS Ramjan Khan. 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

 

  Undersigned is also working as Link MM today. 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

 

Present: Sh. Rahul, Ld. APP for State. 

  Sh. J P Singh, Ld. Counsel for accused. 

   IO SI Manoj. 

 

   The case of the prosecution is that one Sudershan Kumar purchased a plot of 400 sq 

yards in khasra no 38/11 in Gautam Colony from its GPA holders /bhumidars Rajesh and Satbir in 

2005. He had also constructed a boundary wall around it to secure his possession. However, accused 

Ramjan in connivance with co-accused Rekha Khatri (whose name is shown in the khatauni as one 

of the stake-holders), purchased that same property vide notarised GPA sales documents dated 

20.11.2019 for a consideration amount of Rs. 40 lakhs and created his own boundary wall to the 

exclusion of the complainant. It is stated that both parties were fully aware that the property has 

already been sold way back in 2005 yet forged its title and got it transferred. It is further submitted 

that this is not the first time accused has engaged in such sort of activity. He already has three more 

criminal cases to his credit. Further, he stood as witness to facilitate illegal sale of two more 

properties. The source of funds involved in the transaction has also been questioned and it is stated 

that to overcome the same, the accused persons entered into a second GPA dated 07.01.2020 for the 

same property wherein the consideration amount clause has been done away with.  He is stated to be 

a habitual offender and the original bhoomidars have given their statements in favor of the 

complainant acknowledging him as the righful owner. Bail application has been opposed. 

   On the other hand, ld counsel for accused has pressed for bail. It is submitted that 

dispute mainly revolves around the title of a land which is essentially civil in nature. Counsel states 

that accused bought the property from Rekha, who is also one of the joint-owners of the property as 

per khatauni. The parties have been fighting over the same piece of land for last two years and 

complaints and cross-complaints have been filed by both sides and need adjudication. It is further 

submitted that despite FIR being registered way back in January-2021, the IO deemed it fit to make 

an arrest only now on 27.07.2021, despite accused beng co-operative throughout. Reference is also  
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Crml. No. 170/2021. 

FIR No. 02/2021. 

PS Narela 

State VS Ramjan Khan. 

 

made to application under Section 156(3) Cr. P.C. and Writ filed by the accused w.r.t. property in 

question. Further, it is submitted that no custodial interrogation of the accused is required in the case 

and hence, he be released on bail. 

   In rebuttal, ld. APP while opposing the bail application has submitted that the 

investigation is at the initial stages. The source of funds have to be traced out.  In reference to Rekha’s 

title,  it is submitted that it is a well settled principle of law that mutation entries in khatuani do not 

create or extinguish any title in the property and even otherwise, Rekha is shown as just one of the 

co-holders of the land in question and without any proper demarcation and division, she otherwise 

also could not have transferred the land. Besides the accused failed to respond to the notices under 

Section 91 Cr.P.C. of the IO vis a vis his source of funds as well as for production of the original 

documents, such non-compliance and non-cooperation leading to his arrest. It is submitted that if bail 

is granted to him at this stage, he may hamper the investigation. 

    Heard and Perused. 

   The allegations against the accused are grave in nature. The previous involvement 

report of the accused shows that he has been previously also involved in serious offences for cheating 

and forgery wherein he was convicted also. Another case for offence under Section 307 IPC and one 

under the Electricity Act is also stated to be pending against him. As per the IO, the necessary 

documents also have to be unearthed in the case. As such, keeping in view the overall facts and 

circumstances of the case; the need of investigation as also the possibility of the accused tampering 

the evidence, I do not deem it appropriate to grant him bail at this stage. 

Application stands dismissed. 

   Order dasti. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 
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Crml. No. 176/2021. 

FIR No.  346/2021. 

PS Bh. Dairy. 

U/s 379/411/34 IPC 

State VS Indra Dev S/o Ramesh. 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused. 

Present: Ld. APP for State. 

Ld. Counsel for applicant/ accused. 

   Reply received from IO. 

   Ld. counsel for accused has argued that accused has been falsely implicated in the 

present case and that accused has been running in JC since 18.06.2021. 

   On the other hand, Ld. APP for State has opposed the bail application. 

   Heard.  Perused. 

   Recovery has already been effected in the matter.  Co-accused Anil has already been 

granted bail and same role has been attributed to the present accused also.  Thus, on grounds of parity, 

bail is granted to the accused Indra Dev S/o Ramesh upon furnishing of personal bond in the sum 

of Rs.15,000/- with one surety of like amount subject to the following conditions: 

  1. That accused shall appear on each and every date as and when called upon; 

  2. That accused shall not tamper with the evidence in any manner; 

   3. That in case of change of residential address, accused shall intimate the court about 

the same. 

  Copy of the order be sent to Jail Superintendent through email/ dispatch rider deputed 

in this court by the jail authority. 

    Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

  



Crml. No. 174/2021. 

FIR No.  323/2021. 

PS Narela. 

U/s 33/58 Delhi Excise Act. 

State VS 1. Monu and 

    2. Shivam. 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

  This is an application seeking bail u/s 437 CrPC moved on behalf of the accused 

Monu and Shivam. 
Present: Ld. APP for State. 

Ld. Counsel for applicant/ accused. 

 

   Reply received from IO. 

  Case of the prosecution is that both accused were apprehended while carrying 250 

quarter bottles of illicit liqour on their vehicle. It is stated that both the accused are stationed outside 

Delhi and are involved in illegally supplying liquor in the city. If granted bail, they might flee away 

and repeat the offence. 

   On the other hand, ld counsel for accused has pressed for bail citing false implication. 

It is further stated that the accused persons have been in JC since 27.02.2021 and have no previous 

record. 

   Heard and perused. 

   The cases of circulation of liqour in the city illegally is on high-rise these days and has 

become a menace. A large quantity of recovery has been effected from both the accused. Keeping in 

view the gravity of the offence as well as the possibility of the accused fleeing away from justice, I 

do not deem it appropriate to grant bail to the accused and as such, the present application stands 

dismissed. 

  Copy of the order be also given dasti to ld. counsel for accused. 

  Copy of the order be also uploaded on District Courts website. 

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

  



Crml. No.  175/2021. 

FIR No.  477/2019. 

PS Narela. 

State VS Nitin S/o Kuldeep 

 

30.07.2021 

  Pursuant to the directions contained in Office Order no. 438/RG/DHC/2021 dated 

22.07.2021 of the Hon’ble  High Court of Delhi, all the matters are taken up for hearing through 

video conferencing. 

  

  Undersigned is also working as Link MM today. 

   

  This is a Bail Bond. 

 

Present: Ld. APP for State. 

 

Report of IO perused. 

  Bail bonds are accepted. 

  Release warrants be issued. 

   

 

 

   (Divya Malhotra)                           

           MM-01/North/Rohini Courts 

                30.07.2021 

 


